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O RDER

Heafd the learned counsel of both the parties, Mr. Dutta,
leaf;ed advocate fof the apﬁli;ant submits that on the date of
dismissal of the appiication on 26.5.99; learned advocate for the
applicant became siék' and Vthereby, he could not be able to appear
in the Court on that date. So, he prays for restoration Bf the

kapplication.,

2. Considering submission méde_ by the learned advocate

b

and going through _the records; I am satisfied that there is a
sufficient cause for restoration of' the case and accordingly, the
ordgr of dismissal is set aside and the case is restorgd to its
original file and number and fixed for hearing on 4.10.99. The
respondents are directed to file their reply within three weeks from
todéy. MA is thus disposed of.

. 3. Let a plain copy of this order duly attested by the

Court Officer be handed over the learned counsel of both sides,

MEMBER (J)




